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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1178/2024

IN THE MATTER OF:
KHYATI ANAND . Applicant

Versus

DEPARTMENT OF
ENVIRONMENT, GNCTD & ORS ... Respondent(s)
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I. Reply Affidavit on behalf of District Magistrate, North, 1
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2. Annexure- A: (Colly) Copy of the Joint Committee

Report dated 21.04.2025 along-with its annexures
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BEFORE lll,li HON'BL1 NATIONAL GREEN TR LA,
Ol PRINCIPAL BENCH, NEW DELII D VY
MGINAL APPLICATION NO. 117872024 ‘

INTHE MATTER O
KHYATI ANAND

...Applicant

Versus

},’)l’i‘ PARTMENT OF
I:NVIR()NMENT, GNCTD & ORS
Respondent(s)

OF DISTRICT

REPLY AFFIDAVIT ON BEHALF
DELHIIN

MAGISTRATE, NORTH, GOVT. OF
COMPLIANCE OF ORDER DATED 23.09.2024 PASSED BY

THIS HON’BLE TRIBUNAL.

NCT OF

MOST RESPECFULLY SHOWETH:-
working as District Magistrate, North, Govt. of

I.Yash Chaudhary,
NCT of Delhi, DM Office Complex, Alipur, Delhi-110036, do hereby

solemnly affirm and declare as under-

1. That in the present Original Application, the Applicant has
alleged that in the name of pruning of trees branches of 90

centimetre to 120-centimetre girth have been cut. This Hon’ble

Tribunal vide Order dated 23.09.2024, after considering the
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(PPCC) and District Magistrate. North Delhi. The answering
respondent wag dirccted to act as the nodal agency. The
relevant para of the sajd order is produced hereunder:
9.7 laving regard to the seriousness of allegations made in the
original application, we Jorm a Joint Committee comprising of
representative of the 1.G. Forest, MoEF & ('C: Member Secretary,
Central Pollution Control Board (CPCB); Member Secretary,

Delhi Pollution  Control ~ Committee (DPCC)and  District

Magistrate, North Delhi who will act as the nodal agency.

10. Joint Committee will visit the site, ascertain correctness of the
allegations made in the original application and also trace out the
persons responsible for cutting the branches of the trees in
violation of the order of the Delhi High Court in the case of Prof.
Dr Sanjeev Bagai &Ors. (Supra) and will find out the manner in
which the timber cut from these trees has been used/utilised/sold.
The committee will duly take into account the photographs
enclosed in the original application with the geo-coordinate at the

time of inspection relating to the cutting of heavy branches of the

trees, stacking of the wood logs and its transportation.
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2. That . . :

tat the outset, it s humbly submitted that the area in

uesti Y " _— : -
question falls in the jurisdiction of District Magistrate. West
Delhj . :

elhi and does not pertain to the North District. However. in

terms of the above direction passed by this Hon'ble Tribunal.

the undersigned proceeded with the requisite inspection as part

of the Joint Committee.

vide Notice No. F-No.

11.02.2025, a joint

3. That accordingly,

8(5)/DC/GA.BR/2019/451-459 dated

inspection was scheduled for 13.02.2025. The inspection was

carried out by officials representing MoEF&CC, CPCB,

DPCC, and the SDM (Punjabi Bagh), District West Delhi.

4. The Joint Committee along with representatives from the
Department of Forest, GNCTD, and the Assistant Director
(Horticulture), Municipal Corporation of Delhi, visited the

following blocks in Paschim Vihar, Delhi, on 13.02.2025 to

. verify the allegations made by the Applicant:

N
5i. BlockAl . Block A3
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v.  Block B-1 vi. Block BG-3

i, Block A3 Iv.

vii. Block BG-6  viii.  Block BG-7

5. That a follow-up inspection was conducted on 11.04.2025.

During this inspection, the Committee perused the permission

granted by the Tree Officer, North Forest Division. GNCTD

and measured the actual pruning of the trees in question. A

copy of the Joint Committee’s report dated 21.04.2025, along

with annexures, 1S annexed herewith and marked as Annexure-

A (Colly).

6. That it is further humbly submitted that there was an
inadvertent and unintentional delay in conducting the‘
inspection as directed by this Hon’ble Tribunal. The delay
occurred due to an initial jurisdictional ambiguity. The
answering respondent, under the bona fide belief that the
matter did not pertain to the North District, awaited further
clarification. However, in deference to direction of this

Hon’ble Tribunal passed vide order dated 23.09.2024, the

NOrs.
/é’/ “&—W émgned proceeded as the nodal agency and took steps to
vp. By



convene the Joint Committee and carry
delay is deeply regretted.

dircctinns

or the

7. That the Respondent has the utmost respect |

S Ol"d(fr- A”

davit 15

and authority of this Hon"ble Tribunal.
compliance with 1t
jal
and mater
statements made herein are based on recoris/
eefi'éoncealed.

being submitted in faithful

available, and nothing material haS/ b

jELS'NE

day of April, 2025 that the

VERIFICATION :

Verified at New Delhi on this .........
contents made in the abovementioned affidavit are tru€ and correct to

the best of my knowledge and from information received by me

material

which I believe to be true and correct and are al

has been suppressed or concealed thergin.

ATTESTED

Notary Pubiie Do(hmw'_a\. o

) ETRE
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Compliance Report by the Joint Committee as per Hon’ble NGT order
dated 23/09/2024 in the matter of Khyati Anand versus Department of

Environment, GNCTD & Ors in Original Application No. 1178 /2024

1. Background:
In this matter of OA No 1178/2024, Khyati Anand versus Department ol

Environment, GNCTD & Ors, the applicant had raised t

arding of more than 20 trees in variou
as raised that in

he issue of illegal lopping of
s blocks of

more than 250 trees and poll
paschim Vihar of West Delhi in February/March 2024. Applicant h

anches of 9o centimetre to 120 centimetre girth have

the name of pruning of trees br
been cut.

In the said matter, Hon’ble NGT vide order dated, 23/09/2024 (Copy of the order

enclosed as Annexure-1) issued the following directions:

e seriousness of allegations made in the

Para 9. “Having regard to th
Joint Committee comprising of

original application, we form a
entative of the 1.G. Forest, MOoE

trol Board (CPCB); Member Secretary,
North Delhi who will act as the

F&CC; Member Secretary, Central

repres
Pollution Con Delhi Pollution Control
Committee (DPCC) and District Magistrate,

nodal agency.”

visit the site, ascertain correctness of the

Para 10. “Joint Committee will
t the persons

n the original application and also trace ou

allegations made i
of the trees in violation of the order of

responsible for cutting the 'branches
the Delhi High Court in the case of Prof. Dr Sanjeev Bagai & Ors. (Supra)

and will find out the manner. in which the timber cut from these trees has
been used/utilised/sold. The committee will duly take nto account the

photographs enclosed in the original application with the geo-coordinate at

the time of inspection relating to the cutting of heavy branches of the trees,

stacking of the wood logs and its transportation”.
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2. Compliance to the Direction:
In compliance of aforesaid Hon'ble NGT order, Notice No. F-No 8(5)/DC/GABR/

2019/451-459, dated 11/02/2025 (copy enclosed as Annexure-2), was issued by
the District Magistrate (North) to carry out a joint inspection on 13/02/2025 by the
Joint Committee comprising of following officials from MoLEF&CC, Central Pollution
Control Board (CPCB); Delhi Pollution Control Committee (DPCC) a nd SDM (Punjab

Bagh), District West, Delhi.

Sh. Deepak Pundir, SDM, Punjabi Bagh, Delhi

1.
2. Sh. Ravinder Singh, ACF, IGF, MOEF&CC, Delhi

3. Dr C K Dixit, Scientist ‘D’, Central Pollution Control Board, Delhi
4. Sh. Kamal Gaurav, JEE, Delhi Pollution Control Committee

The Joint Committee visited site under reference at the following blocks of Paschim

Vihar, Delhi to ascertain correctness of the allegations made in the original

application:

i. Block A1,

11. Block A3,

iii. Block As5,

iv. Block B-1,

v. Block BG-3,
vi. Block BG-6 &
vii. Block BG-7

During the inspection Sh. Dharmendra Meena, Department of Forest, Govt. of NCT
Delhi and Sh. Manvendra Singh, Assistant Director Horticulture, Municipal
Corporation Delhi (MCD) were also present at the Site to assist the Joint Committee.

A follow-up inspection was also carried out on 11/4/25. (copy enclosed as

Annexure-3)
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3. Observations and findings:

['he joint inspection was conducted by the Joint Committee in the Blocks A A7
,An,

A5, BG-3, BG-6, BG-7, and B of Paschim Vihar, Dethi.

e Joint Committee visited all the aforementioned blacks and verified the trees
under reference by matching the trees with their corresponding tree numbers

photographic records and locations.

During the Inspection, the Department of Forest, Govt. of NCT Delhi, informed to
the Joint committee that Director (Horticulture), MCD, Keshavpuram Zone has
obtained prior permission for pruning of the 40 trees mentioned in the Original

Application (Copy of the permissio

Further, informed that the permissions for p

ns 1is enclosed as Annexure-4).

runing was granted for 2-4 branches

per tree with branches not exceeding girth of 35 - 45 ¢M-
ation & verify the permission granted.

To ascertain the correctness of alleg
s which were pruned & lopped and it

Committee physically measured the branche
ut of 40 trees, branches with girth more than 45 c¢cm of 29 tr

was found that o ees

have been pruned by the MCD.
as not followed the provision of

ommittee observed that MCD h
uning 29 trees out of 40

The Joint C
forest department while pr

granted permission by

mentioned in the Original Application.

ped branches girth (cm) measurement during inspection is

Record of pruned/lop

tabulated as below:
Compliance Status

Location of Name of Permission Girth (cm) of
Tree 'the Trees  No.and date pruned/lopped  (As per Permission
‘ ‘Branches Granted by
measured during department of
inspection forest)

A3 block Park, Ficus Tree 15125 (Sr. 40 &55 Non-Compliant

Opp. House No. ' No. 7) dtd.
A3/113 114/12/23
Ficus Tree 15125 (Sr. 56 Non-Compliant
'No. 9) dtd.

14/12/23

A-3 block Park




10

11

12

13

14

A-3 block Park

A-3 block Park

B1 Block, Opp.
House No.
B1/135

B1 Block, Opp.
House No.
B1/135

Adjacent to
House No.
B1/133

Adjacent to
House No.
B1/144

Adjacent to
House
No. B1/144

Outside B1
block Ram
Mandir park,
Main Gate,
Opp. House
No. B1/133

dutrsiderHouse
No. B1/266

Opp. Hbuse No.
B1/266

Adjacent to
House No.
B1/184

Adjacent To
house No.
B1/155

Ficus Tree

Ficus Tree

Patrunjia
Tree

Patrunjia
Tree

Ashoka

Tree

Jamun
Tree

Neem tree

Jamun
Tree

Jamun

Tree

Seesam
Tree

Patrunjia
Tree

Patrunjia
Tree
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15125(5r. No.
6) dtd.
14/12/23

15125(Sr.
No. 28) dtd.
14/12/23

17511 (Sr.
No. 4) dtd.
26/12/23

17511 (Sr.No.
4) dtd.
26/12/23

17511 (Sr.No.
5) dtd.
26/12/23

17511 (Sr.No.
3) dtd.
26/12/23

17511 (Sr.No.
19) dtd.
26/12/23
17511(Sr.No.
7) dtd.
26/12/23

17511(Sr.No.

14) dtd.
26/12/23

' 17511(Sr.No.

1) dtd.
26/12/23

1 17511 (Sr.No.
' 4) dtd.

26/12/23

17511 (Sr.No.

4) dtd.
26/12/23

80

15

55

35

35 & 40

35

60

30

42

Compliant

Non-Compliant

Non-Compliant

Non-Compliant

Compliant

Non-Compliant

Compliant

Compliant

Compliant

Non-Compliant

Compliant

Compliant
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15  Adjacent to patrunjia  17511(Sr
. No. 10,20, ‘
house No. Tree 4) dtd. P Compliant
B1/135 26/12/23
16  B1 Block park Sheesham 17511 Dea
’ L/24L ad Non- i
Opp house No. (5.N0.18) e
265
17 j ji
Adjacent to Patrunjia 17511 dtd. 15-20 Compliant
House No. Tree 26/12/23
B1/92 (S.No.4)
18 Adjacent to Neem 17511 dtd. 100 (Pruning Non-Compliant
House No. Tree 26/12/23 older than 2
B1/270 (S.No.20) years)
19 Adjacentto  Alstonia 19100 55 Non-Compliant
House No. Tree (S.No.8)
B1/274
20 Adjacent to Peelkhan 17511dtd.  40-45 Compliant
House No. Tree 26/12/23
B1/265 (S.No.2)
21  Opp. House No. PapdiTree 17511 dtd. 54,34 Non-Compliant
B1/155 26/12/23
(S.No.17)
22 Nearby House  Peepal 17039 66,55 Non-Compliant
No. B1/141 Tree (S.No.1)
23 Adjacent to Mango 17039. 35,55 Non-Compliant
House No. Tree | (S.No.2)
B1/142

24  AlBlock In park Neem 17774dtd. 40,70 Non-Compliant

Opp. Maashakti Tree 1 11/1/24
Apartments (S.No.3)
Neem 117774 dtd. 70 Non-Compliant

25 | A1 Block In park
Tree 2 1/1/24

Opp.

Maa Shakti (S.No.4)
Apartments

26 AsBlock, (Al Banyan  17542dtd. € 64 Non-Compliant
Block Park) Tree 26/12/23
District Park (S.No.55)

97 A5 Block, , (A1 Ficus Tree 17542 dtd. 24, 35 (dead) Non-Compliant
Block Park) 26/12/23
District park (5.No.78)




28

29

30

31

32

33

34

35

36

37

38

39

AS Block, (A1
Block Park)
District park

A5 Block, (Al
Block Park)
District Park

AS Block, (A1
Block
Park)District
Park

AS Block, , (Al
Block District
Park

BG3, Block,
Paschim Vihar

BG3, Block,
Paschim Vihar

BG3, Block,
Paschim Vihar

BG3, Block,
Paschim Vihar

BG3, Block,
Paschim Vihar

BGS,VBIock,
Paschim Vihar

BG6, Block,
Paschim Vihar

BG7, Block,
Paschim Vihar

Peepal
Tree

Ficus Tree

Peepal
Tree

Neem
Tree

Papri Tree

Semal
Tree

Papri Tree

Semal
Tree

Siras tree
found
instead of

Sisus Tree

Kijelia
Tree

Pepdi tree

Marod fali
tree
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17542 dtd.
26/12/23%
(S.No.1)

17542 dtd.
26/12/23
(5.N0.79)

17542 dtd.
26/12/23
(S.No.3)

17542 dtd.

26/12/23
(S.No.60)

18266 dtd.

11/1/24
(S.N0.6)

18266 dtd.

11/1/24
(S.No.15)

18266 dtd.

11/1/24
(S.No.16)

18266 dtd.

11/1/24
(S.N0.17)

18266 dtd.

11/1/24
(S.No.45)

18380 dtd.

19/1/24

(5.No.25)
18156 dtd.

11/1/24
(S.No.13)

18958 dtd.

24/1/24
(S.No.9)

66, BS
45 (dead)

56, 50

60, 77

52

70

40

70

52

40- 50

60

43,50, 68

Non-Compliant

Nan-Compliant

Non-Compliant

Non-Compliant

Non-Compliant

Non-Compliant

Compliant

Non-Compliant

Non-Compliant

Non-Compliant

Non-Compliant

Non-Compliant

11
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40 BG7, Block Bakain 18958 dtd 5
Paschim Vihar  tree 24/1/24 ’ Rl
(5.No.10)

*  Total Non-Compliant Trees: 26
*  Total Compliant Trees: 11

* Dead Trees: 3
Violations Observed (Block wise):

i. A-3 Block Park

a. Non-Compliant: 3 (Ficus Trees - Serial Nos. 1, 2, 4)

b. Compliant: 1 (Ficus Tree - Serial No. 3)

ii. B1Block

a. Non-Compliant: 10 (Patrunjia, Jamun, Seesam, Neem, Chatri,

Papari, Peepal, Mango - Serial Nos. 5, 6, 8, 12, 16, 18, 19, 21, 22, 23)

b. Compliant: 9 (Ashoka, Neem, Jamun, Patrunjia, Peelkhan - Serial

Nos. 7, 9, 10, 11, 13, 14, 15, 17, 20)

iii. A1 Block Park (Opp. Maa Shakti Apartments)

2. Non-Compliant: 2 (Neem Trees - Serial Nos. 24, 25)

b. Compliant: Nil

iv. As Block, District Park
a. Non-Compliant: 6 (Banyan, Peepal, Ficus, Neem - Serial Nos. 26, 27,
28, 29, 30, 31)

b. Compliant: Nil

NG
2.5 <;’%x’;;>/~
A & @% #

12
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v. BG3 Block, Paschim Vihar
a. Non-Compliant: 4 (Papri, Semal, Sisus (Siras) - Serial Nos
B [ al INOS. 2%
35, 30) o

b. Compliant: 1 (Papri - Serial No. 34)

vi. BG5 Block, Paschim Vihar

a. Non-Compliant: 1 (Kijelia - Serial No. 37)

vii. BG6 & BG7 Block, Paschim Vihar

a. Non-Compliant: 3 (Shahtuj (Marod Fali), Neem (Bakain) - Serial
Nos. 38, 39, 40)

b. Compliant: Nil

* The species at Serial Nos. 36, 38, 39, and 40 mentioned in the table were not
found. However, different species (Siras, Pepri, Marod Fali, and Bakain) were
present.

Three trees were observed dead and as per terms and conditions at S. No. 5 of the
granted permission by forest department, the applicant was required to plant ten
times the number of dead trees (minimum 6 ft. height) and maintain them until
they are established. However such plantation was not observed at the site.

As per terms and conditions at S. No. 4 of the granted permission by forest
department, material from pruning/pollarding should not be removed oOr
disposed of without transport permission issued by the Tree Officer. MCD
officials informed that the pruned/pollarded tree material was sent to the
cremation ground at Punjabi Bagh, Delhi. However, document regarding

transport permission and receipts of the material by cremation ground were not
provided by MCD.

It has been observed during the inspection that the area around some trees has
been cemented while an area of 6x6 feet around each tree is to be de-concretized
in case of cemented root area, in compliance with the directions of the Hon'ble

NGT in O.A. No. 82/2013, titled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

13
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It was also informed by the Department of Forest, Govt of NCT Delhi that a
complaint regarding excessive looping and pruning of trees at the site had hep?x
received and the Beat Officer inspected the site and registered a case of tree
offence under the Delhi Preservation of Trees Act (DPTA), 1994.

sollowing this, o was 18R , ;
Following this, a notice was issued summoning both the concerned department

(MCD ‘¢, Keshavpuram | f
(MCD. Horticulture, Keshavpuram Zone) and the complainant for a hearnng it

¥

Nerth

hearing was conducted on 27/11/2024 betore the Court of Tree Officer. North

forest Division. After hearing, the Tree Officer directed MCD. Horticulture

Keshavpuram Zone, vide order dated 09/01/2025 (copy enclosed as

Annexure-5) to undertake the plantation of 1000 saplings (Amaltas. AT,

Neem, Jamun & Gular ete.), with height not less than 6 feet.

4. Recommendations:

a)

b)

c)

d)

Sh. Ravinder Singh, ACF

MCD may ensure the timely and proper plantation of the 1,000 saplings in

compliance of order dated 09/ 01/2025 issued by the Court of Tree Officer, North
Forest Division, with regular monitoring and maintenance for their survival.

MCD may provide the status of plantation done/planned in compliance of order

dated 09/01/2025 to the Department of Forest, Govt. of NCT Delhi.

On some trees, the tree number is not mentioned. The Forest Department may

ensure that the tree number is properly marked on each tree.

f 6x6 feet around each tree is de-concretized 1n

MCD may ensure that an area O
th the directions of the Hon'ble NGT

case of cemented root area, in compliance wi

in O.A. No. 82/2013, titled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Dr C K Dixit, Scientist ‘D> Sh. Nipun Beniwal, JEE

Representative of

Representative of
p Member Secretary,

Representative of L.G. Member Secretary, . .
Forest, MOEF&CC Central Pollution l?dhx Pollutum.
Control Committee

Control Board (CPCB) 115 ()
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MUNICIPAL CORPORATION OF DELHI
HORTICULTURE DEPARTMENT KESHAVPURAM ZONE

oT. _\\ /j04/2025

Sub - Sta
= atatu
tus report/inspection report on 13/02/2025 by Jolnt Committee In O.A. No. 1178/2024,

m””‘“s::‘";*::‘i ?::lt::r‘or Khyati Anand Versus Department of Environment, GNCTD & Ors,, Honble NGT forms a Joint committee

Magistrate, NorthpD -SI‘ILT“!“:“‘ el 5 ot o b e N R ok

in themats elhi {belng the nodal agency). The Joint committee alongwith MCD conducts survey of all rthe trees mentioned
plaint on 13/02/2025. The report of Horticulture Department Keshavpuram Zone/MCD is as under:

Sr.No. L
0. |location of Tree Tree sp. Permission |Actual Pruning |Present status l
no. carried out i
{cm) Il
1 - f 15125
A-3 Block Park opp. H no. A3/113 Ficus [5r5No 7) 40 55  |Healthy for the canopy management
2 = 15125
A-3 Block Park Flcus {&rNo5) 56 Healthy for the canopy management
x 7
3 |A-3 Block Park Ficus [51r :2551 45 Healthy for the canopy management
4 4
i |A-3 Block Park Ficus 17495 59 Healthy for the canopy management
{Sr.no.28}
5 |BlBlock Opp H.No.B1/135 Putranjiva L Healthy for the cancpy management.
i (5r.n0.4) a0 Tree mentioned at sr. no.5&6 in
6 |B1Block Opp H.No. B1/135 Putranjiva o _|complaint is same tree.
7 |Adjacent to H.No. B1/133 Ashoka {;'::0115} 15 Healthy for the canopy management
8 |Adjacentto H.No.B1/144 Jamun {slr?::la} 55 Healthy for the canopy managerment
. 17511
9  |Adjacent to H.No. B1/144 Neem (5r.n0.19) 3s Healthy for the cancpy management
Outside Bl Block RamMandir Park 17511
1) 35 & 40 Healthy for th t
10 Main gate , Opp. H. No. B1/133 . (Sr.no.7) & ealthy for the canopy managsmen
17038
11 |Outside H No. B1/266 Jamun (5r.n0.14) 35 Healthy for the canopy management
; 17511
1?7 |Outside H No. B1/266 Sheesham 60 Healthy for the canopy management
{5r.no.1) ¥ e
. 17511
13 |Adjacent to H.Noc. B1/184 Putranjiva (57.n0.4) 30 Healthy for the canopy management
. . 17511
14 |Adjacent to H.No. B1/155 Putranjiva (5r.n0.4) 42 Healthy for the canopy management
i ‘s 17511
15 |Adjacent to H.No. B1/135 Putranjiva (5r.n0.4) 10,20,25,35 |Healthy for the canopy management
¢ |p1pioekparko NO.265 Sheesham 17511 Dry plant tree dried 3 years back as per natural
! Block Park Opp. H-NO. (Sr.n0.18) v conditions.
. . 17511
1/ |Adjacent to h.no.B1/92 Putranjiva (5r.70.4) 15-20 Healthy for the canopy management
17511 100 {Pruning
18 |Adjacent to H.No.B1/270 Neem (5£.10.20) older than 2 |Healthy for the canopy management
. years)
; 19100
19 |Adjacent to H.No.B1/274 Alstonla (Sr.10.8] 55 Healthy for the canopy management
No.
7511
70 |Adjacentto H.No.B1/265 Pilkhan l;r :o 2 40-45 Healthy for the canopy management
21 |Opp. H no. B1/155 papdi [5:7:1111}'} 54, 34 Healthy for the canopy management
B 7
2?7 |Nearby H.No. B1/141 Peepal [slr 50391] 66, 55 Healthy for the canopy m2 nagement
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2\lc

23 [Adjacent to H.No. 81/142 Mirigo 17039 35, 50 Healthy for the canopy management \
[ (Sr.na.2)
24 |A1 Block In park opp, Maa 37774 40,70 Healthy for the canopy management
PP Shaktl Appt, [Neem (Sr.nod)
25 |A1 Block In park opp. Maa Shakti Appt. |Neem lsu”?u 70 |Healthy for the canopy management _\
— ) N0,
26 [AS Block park (A1 block Park) Banyan [51?54:5‘ 66, 64 Healthy for the canopy manage menj
r.no.
27 lac T 17542 dried during last summer extreme hot
Block park (Al block Park) Ficus (57.10.78) 24,35 weather upto 52.9 degree celsius
28 |AS Block park (Al block Park) Peepal ( : ?5421] 66, 85 Healthy for the canopy management \
r-no.
: i hot
29 A5 : o 17542 dried during last summer exlrleme
Block park (A1 block Park) Ficlts {5r.n0.79) 2 weather upto 52.9 degree celsius
30 |AS Block park (A1 block Park) Peepal tslﬁ:g} 56, 50 Healthy for the canopy management \
r.no.
31 |AS Block park (A1l block Park) Neem [51?54;0] 60, 77 Healthy for the canopy manage ment \
r.no.
32 |BG-3 Block Paschim Vihar papd t513251:3 1 5 ooty for e canchj management J
r.no.
33 |B%3 Block Paschim Vihar Semal pa2ug 70 Healthy for the canopy management J
: ] : {Sr.n0.15)
34 |BG3 Block Paschim Vihar Papdi 38250 40 Healthy for the canopy manageme nt i
i (Sr.nol6)
35 |BG3 Block Paschim Vihar Semal (5132557] 70 Healthy for the canopy management
r.no.
36 |BG3Block Paschim Vihar Siras [s:iiﬁjﬂ 52 Healthy for the canopy management
37 |BGS Block Paschim Vihar Kigelia [S:iiszos} 40-50 Healthy far the canopy rnanagernentj
38 |BGGE Block Paschim Vihar papdi {S:B::lsa} 60 Healthy for the canopy management \
) ; ) 18958 :
39 |BG7 Block Paschim Vihar Marodfali (s n:-gl 43,50, 68 |Healthy for the canopy management l
. - = 18958
40 =77 Block Paschim Vihar Bakain ( Sr?'lo 10) 55 Healthy for the canopy management \

. Allegations are beyond the reality and truth.The applicant, Khyati Anand has produced misleading photographs which are
not related to the area regarding timber depots, in any way are not connected. She has also putup photos of trees which are dried
up as per natural conditions due to various abiotic stress and physiological deformations as well as biotic factors like fungal
infections as well as insect damages. Most of the trees were of shrub category which can be pruned very heavily like Ficus
Panda, Putranjiva roxburghii. Usually they were maintained as shrub/ hedge purposes and require regular trimming. Therefore
there s no harm to these species even they are heavily pruned for the purpose of canopy management thereby improving the
hgaﬂ:hf Irfecifne;:of-the trees. Many of the trees were bent towards roadside due to heavy canopy which may lead to their eventual
falling resulting in the death of the tree. Horticulture Deptt. has taken up the pruning of the trees for canopy management with
prior permission from the forest deptt (Copy enclosed at 3|c Ao 29 |c). There is no tree offence committed by staff of
horticulture deptt./KPZ, otherwise the trees were saved from their eventual fall by reducing the canopy weight. Presently all the

trees were In healthy condition with proper foliage (Photographs enclosed). The pruning work had been carried out as per the
practical working condition with regard to the trees in the area as per their canopy management.

o
@ﬁ%\w W\h\%

'SO(H)/KPZ SO(H)/KPZ
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o MG&V: OF NCT OF DELH1

D Y OF FORESTS AND WILDLIFE

MG'%F FICE 0!"‘ THE DY. CONSERVATOR OF FORESTS (NORTH)
CC, BAKTHAWARPUR ROAD, BAKOLL, ALIPUR, DELHI-110036

No. F.No. 15125/NFD/TO(N)/TC /Pruning/23-24/ .
7[{93_7" Dalcd:/q/ /2/2023

Sub: Permission for Pruning of trees.

With reference to your online applicati 5 b n
pplication ID. 15125 received in this office from, Sh. Nanak Ch. i
¥ " e | | , Sh. and Dy. Direct {
206 lfnfnm:y School Opp. l\eslmmun'xm_ l‘qln:c Station, New Delhi-110035 for gravt of permission Forypru:lri:cg 2; émz;) i:lli: 2; L[nuf)ooll!: 31:1
pennission is hereby grauted as per details indicated below. Subject to satisfactions of the terms and conditions specified hercander.

Description Species of tree/s Location of tree ‘Total No. of
tree/s j
Pruning 9! n l_nnxhuum of branches Ficus Benjumina-02, Neem-01, Standing on MCD Land at A
!l:mng girth up to 45 cms. Gulmohar-02, Arjun-01, Ber-)2, Block, Paschim vihar, Ward No. 11 nos.
Muximum of only 3-4 branches per Jamun-02, Kaner-01nos. 59/K.P.Zone, New Delhi
trec.

* The p_rul}i.ug slml.l be carried out under the supervision of competent official of the concerned horticulture department to ensure that
no exploitative pruning occurs in violation of this order and provision of DPTA, 1994.

*It 'has also becn noticed during inspection that the root area around the trecs has been cemented. It is therefore directed that an sirea
of 6XG6 fit around eac}l tree has to be de-concretized immediately, keeping in view directions of the Hon’ble NGT iu the matter of O.A.
No. 82/2013, titled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Terms & Conditions:

1. Pemnission to prune/pollard the tree/s is granted at the risk of the applicant and without prejudice to the claims of any other perso/s

who may be having any rights over the land of the treefs.

If any free/branch is found to have nest of birds it should not be pruned/cut till the same is abuudoned by the bird.

Pruning/pollarding of tree/s shall be completed within 30 days. [n the event that the pruning is not camied out within the said period,

the permission shall be treated as lapsed and would require fresh request as per DPTA, 1994.

4. Material produced from pruning/pollarding of tree/s shall not be removed or disposed without trausport permission issued by Tree
Officer.

5. The applicant shall ensure that pruning/pollarding does not result in death of the tree. [n case of death of any wree resulting from
improper prusing/pollarding, Applicant shall plant ten tGines the number of dead trees of minimum 6 ft. height to be planted in the area
and maintenance 1l the time of (he establishinent of the tree. Also if trees die an offence case will be booked against the applicant as

per DPTA1994 and accordance with Law.
6. Applicant will also ensure the compliance of ull other laws, rules, orders, and orders of the courts and maste plan of Delhi, il any
applicable in the case while executing this permission.
The landowning agencies shall ensure that wood/lops/tops arising out the praning should find its way only the MCD crematoria in
Delhi in greater public interest or as per policy of agency as decided by the Secretary/HOD/Competent Authority. Receipt of the same
to be submitted to this office. /
8. Afier the pruning is done photographs of pruned trees be submitted to Tree Officer’s oftice.
The applicant shall Jisise with concerned land owing agencies and caryout the work with them consent only. Any litigation shall be
the sole responsibility of the applicant as permission is being awarded keeping in view the possible sufety hazard.
10. A report, post pruning to be submitted by applicant along with signatures of RWA members/residents of the area indicaling the status

of the work carried out. :

\ r

DCF TREE OFFICER
NORTH FORESY DIVISION-
i L
\
To ' :
Sh. Nanak Chuad, Dy. Director (Hort.) MCD, Room No. 206
Primary School Opp. Keshavpuraim Police Station,
New Delhi-110035
- Sh. Nanak Chand, Dy. Director (Hort.) MCD, Room No. 206 Primary School Opp. Kesl{a vpuram Police Station, New Delli-
110035 shall be personally responsible in ensuring that no violation of provisions of DPTA, 1994 occurs. |
Copy To: - i

The Conservator of Forest, ‘A’ Block 2™ Floor, Vikas Bhawan, ITO, New Delhi for information.

Concerned DRO, Punjabi Bagh Rauge.

In-charge Tree cell.
@} 4
| -

DCF (r;yrﬁmz OFFICER
NORTH FOREST DIVISION

() !\.\—
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4 : Hle
Rl v By
/ DELHI MUNICIPAL CORPORATION
HORTICULTURE DEPARTMENT
KESHAV PURAM ZGANE
/-- ‘Room No. 206, IInd Floor, B-2 Primary School Opp.
F Keshnv Puram Thana, K.P.Zone, Delhi - 110035
Delail of Heavy Pruning of Dangerous tree 11 Nos. Various Trees A Blocle
Paschim Vihar in Ward No. 59/If.P.Zono
SR. | Location Tree Name Girth (in cm)
No.
| 1 [ A=3/100 Paschim Vihar Jamun (e \
] 2 ] - har Culmohar \ 160 }
1 3 I -3/135 Paschi r Gulmohar \ 155 J
|4 | A3/I11 Paschim Vihar Kanar | 160 \
i
’ 5 I Park No. 50 Paschim vihar Beri 185 J
l 6 ’ Parlk No. 50 Paschim vihar China rose 140 J
| 7 ’ Park No. 50 Paschim vihar Phycus 170
1 8 | Road st frobeal to shiv modern Neem 180
FQ Road st frobeal fo shiv modern Ficus 158
l 10 | Road st frobeal to shiv modern Jamun 160
‘i 11 | Road st frobeal to shiv modern Beri 140
!

| have inspected the site and found that there is type 11 no Various trees at
above said site. The complainant stated that due to height of tree they are facing many
problems & heavy wind can uproot/fell these trees at any time which may cause dar jer

1o life & property.

Submitted pls.

Rarm!-'

SO(H)

i

@ scanned with OKEN Scanner




236 19

GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, DELHI-110036

No. F.No. 17495/NFD/TO(N)/TC/Pruning/23-24/ 174 g’ '5[ - 3 t./ Dated:

2/lo 2
Sub: Permission for Pruning of trees. < 6'/ / / e s
tom, Sh. Kunwar pal Sharma, Dy. Director (Hort.)

10035 for grant of permission for pruning of trees(s), it
tisfactions of the terms and conditions specified

Total No. of
tree/s

31 nos.

With reference to your online application ID.No. 17495 received in this office f

MCD, Room No. 206 Primary School Opp. Keshavpuram Police Station, New Delhi-1
is to inform that permission is hereby granted as per details indicated below. Subject to sa

hereunder.

Location of tree

Description Species of tree/s

Standing on MCD Land at A-3
Block, Paschim Vihar, New Delhi

Pruning of a maximum of branches
having girth up to 40 cms. Maximum of
only 2-3 branches per tree.

As per list enclosed.

mpetent official of the concerned horticulture department to ensure that

ed out under the supervision of co
ision of DPTA, 1994.

n violation of this order and prov

* The pruning shall be carri
no exploitative pruning occurs i

therefore directed that an area

that the root area around the trees has been cemented. Itis
ple NGT in the matter of O.A.

cretized immediately, Kkeeping in view directions of the Hon
of NCT of Delhi & Ors.

+ It has also been noticed during inspection
of 6X6 fit around each tree has to be de-con
No. 82/2013, titled Aditya N. Prasad Vs Govt.

Terms & Conditions:

1. Permission to prune/pollard the tree/s is granted at the risk of the applicant and without prejudice to the claims of any other
person/s who may be having any rights over the land of the tree/s.

If any tree/branch is found to have nest of birds it should not be pruned/cut till the same is abandoned by the bird.
Pruning/pollarding of tree/s shall be completed within 30 days. In the event that the pruning is not carried out within the said
period, the permission shall be treated as lapsed and would require fresh request as per DPTA, 1994.

4. Material produced from pnming/pol]arding of tree/s shall not be removed or disposed without transport permission issue

Tree Officer.
5. The applicant shal

w

d by

| ensure that pruning/pollarding does not result in death of the tree. In case of death of any tree resulting from
improper pnming/pol]arding, Applicant shall plant ten times the number of dead trees of minimum 6 ft. height to be planted in
the area and maintenance till the time of the establishment of the tree. Also if trees die an offence case will be booked against

'A1994 and accordance with Law.

the applicant as per DPT.
6. Applicant will also ensure the compliance of all other laws, ru.

any applicable in the case while executing this permission.

7.  The landowning agencies shall ensure that wood/lops/tops arising out the pruning should find its way only the MCD crematoria

in Delhi in greater public interest or as per policy of agency as decided by the Secretary/HOD/Competent Authority. Receipt of
d trees be submitted to Tree Officer’s office.

the same to be submitted to this office.
8.  Afier the pruning is done photographs of prune
9.  The applicant shall liaise with concemned land owing agencies and carryout the work with them consent only. Any litigation
ible safety hazard.

shall be the sole responsibility of the applicant as permission is being awarded keeping in view the possi
10. A report, post pruning to be submitted by applicant along with signatures of RWA members/residents of the area indicating the

status of the work carried out.

les, orders, and orders of the courts and master plan of Delhi, if

DCF ( EE OFFICER

NORTH FO ( l‘lSlO

To
Sh. Kunwar Pal Sharma, Dy. Director (Hort.) MCD, Room No. 206

Primary School Opp. Keshavpuram Police Station,
New Delhi-110035

. Sh. Kunwar Pal Sharma, Dy. Director (Hort) MCD, Room No. 206 Primary School Opp. Keshavpuram Police Station, New Delhi-
110035 shall be personally responsible in ensuring that no violation of provisions of DPTA, 1994 occurs.

Copy To: -
1. The Conservator of Forest, ‘A’ Block 2™ [loor, Vikas Bhawan, ITO, New Delhi for information.
2. Concerned DRO, Pun, jabi Bagh Range.
3. In-charge Tree cell.

NORTH FOR

DCF (N FFICER -
u DIVHSIO
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No's Various Treen in A8 By,

fran Hame

L . Opp. HNO ~65. A-d plock, Paschim vihar . Meara/mirmt
¢ - Opp. H.No-26% A-3 Block, Paschim vihar | T'|I1r.-h._|r\
.  Opp. H Nc-263 A-3 Block, pPaschim Vihar ’ Alstonia
Qpp- H.No-265,A-3 ,l_!log!t,_lzaggh_ini'_\_{i_ltg_r, . LGOI:;lar
‘ Opp._H._]\'cLZ_Gﬁl.!.;J__BI_qgjtJ_E;_l;s_c_i‘_th‘_l Vihar | Bakain
¢  Opp.H.No-265, A-3 Block, ! liajsc_m_'mﬁir_ I Ficus s
: @MMME Papri l 143
8 | M Bakain 7 16
= —
Vihar Papri ' 120

s Opp. H.No-265, A-3 Block, Paschim
____._-————‘__'________._-—-———'_'___-_.—._._ - -

.- Opp.H.No-265. A3 Block, Paschim Vihar
S

i< Opp. H.No-265. A-3 Block, Paschim Vihaz

him Vihar

Jamun |

Gulmohar ll

_'-.E_" Opp. H.No-265, A-3 Block, Pasc

.= Opp. H.No-265. A-3 Block Paschim Vihar

' Opp. H.No-265. A-3 Block, Paschim Vihar

I

-z Opp. H.No-265, A-3 Block, Paschim Vihar

1€ Opp. H.No-265, A-3 Blocl, Paschim Vihar

17  Opp. H.No-265, A-3 Block, Pa schim Vihar

e, 3
L 18 ; Opp. H.No-265, A-3 Block, Paschim Vihar

Neem/nimbi | LES
Neem/nimbi | 1
———_'__-_"i = -
Others s
Ber | s
_________——"'—-_'_-_-_‘_ __ -
Gulmohar 1 %
e S —— ins
Gulmohar !I =
e e \an
| b
Mango b
Gulmohar :
B At 145
Safeda : :
Safeda (- 180

_______-—-""_"—-_—r
Neem/nlmbi ol
..--"'""‘

~ | Jamun

20
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, DELHI-110036

No. F.No. 1751 1/NFD/TO(N)/TC/Pruning/23-24/ YS 39- =

Sub: Permission for Pruning of trees.
h. Kunwar Pal Sharma, Dy. Director (Hort.)

in this office from, S ) ( 2
ission for pruning of trees(s), 1t
d conditions Spec

n ID.No. 17511 received
uram Police Station,
details indicated below.

New Delhi-110035 for grant of permis
ified

With reference to your online applicatio
Subject to satisfactions of the terms an

MCD, Room No. 206 Primary School Opp. Keshavp!
is to inform that permission is hereby granted as per

hereunder.
Species of tree/s

As per list enclosed.

Location of tree
tree/s

Description
nd at B-1

New Delhi

Standing on MCD La
Block, Paschim Vihar,

Pruning of a maximum of branches
having girth up to 45 cms. Maximum of
only 3-4 branches per tree.

horticulture dlpartment to ensure that

f competent official of the concerned

| be carried out under the supervision 0
f DPTA, 1994.

* The pruning shal
f this order and provision 0

ing occurs in violation o

no exploitative pruni
emented. Itis therefore directed that an area

und the trees has been ¢
e Hon’ble NGT in the matter of 0.A.

tion that the root area aro
keeping in view directions of th

* It has also been noticed during inspec
of 6X6 fit around each tree has to be de-concretized immediately,
No. 82/2013, titled Aditya N. prasad Vs Govt. of NCT of Delhi & Ors.
Terms & Conditions:

d the tree/s is granted at the risk of the applicant and without prejudice to the claims of any other persow/s

the land of the tree/s.

1. Permission to prune/pollar
of birds it should not be pruned/

who may be having any rights over
found to have nest

ame is abandoned by the bird.

cut till the s
carried out within the said period,

that the pruning is not

2, Ifany tree/branch is
3. Pruning/pollarding of tree/s shall be completed within 30 days. In the event
the permission shall be treated as lapsed and would require fresh request as per DPTA, 1994.
4, Material produced from pruning/pollarding of tree/s shall not be removed or disposed without transport permission issued by Tree
ith of any tree resulting from

result in death of the tree. In case of des
minimum 6 . height to be planted in the area

11 be booked against the applicant as

Officer.

5. The applicant st
improper pruning/pollarding, Applicant sl
and maintenance till the time of the establis
per DPTA1994 and accordance with Law.

6. Applicant will also ensure the compliance of all other laws, rules, orders, and orders of the courts and mas

applicable in the case while executing this permission.
7, The landowning agencies shall ensure that wood/lops/tops arising out the pruning shoul

Delhi in greater public interest or as per policy of agency as decided by the Sccrcmry/l'lOD/(‘ompctcnt

to be submitted to this office.
8.  After the pruning is done photographs of pruned trees be submitted to Tree Officer’s office.
9.  The applicant shall liaise with concerned land owing agencies and carryout the work with them consent only. Any litigation shall be

the sole responsibility of the applicant as perimission is being awarded keeping in view the possible safet
10. A report, post pruning to be submitted by applicant along with signatures of RWA members/residents 0

of the work carried out.

hall ensure that pruning/pollarding does not
imes the number of dead trees of

hall plant ten ti

hment of the tree. Also if trees die an offence case wi
er plan of Delhi, il any
d find its way only the MCD crematoria in
Authority. Receipt of the same

y hazard.
f the arca indicating the status

To
Sh. Kunwar Pal Sharma, Dy. Director (Hort.) MCD, Room No. 206
Primary School Opp. Keshavpuram Police Station,
New Delhi-110035
. Sh. Kunwar Pal Sharma, Dy. Director (Hort. ) MCD, Room No. 206 Primary School Opp.
110035 shall be personally responsible in ensuring that no violation of provisions of DPTA, 1 994 occurs.

Copy To: -
1. The Conservator of Forest, ‘A’ Block 2% Floor, Vikas Bhawan, ITO, New Delhi for information.

2. Concemned DRO, Punjabi Bagh Range.

3. In-charge Tree cell.
DCF ( FTS&R/
\

NORTH FO.

Keshavpuram Police Station, New Delhi-

ION

22

Dated: 2(//2/ 2023
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ees [O N « e = C”C.
fg:fm {(5 : .g:o(m by ::alr:zplauted\r-'eued\Pruned\fi:t : HI‘_E
: enti ' i
SR ok N | eters) \\
"1 1 [Shisham  |Heavy Pruning 140 |t
2 |2 [Pikhan Heavy Pruning 150
l.’;' 3 |Jamun Heavy Pruning 160 ar. l
[4 4 |Others Heavy Pruning 150 J k.
[; 5 |Ashok Heavy Pruning 135 ‘ll \ |
[6 |6 [Shisham  |Heavy Pruning 150 \[
7 |8 [ramun Heavy Pruning 165
8 (9 |Neem/nimbi|Heavy Pruning 180
9 10 |Neem/nimbi|Heavy Pruning 195 |
L 11 |semal Heavy Pruning 155
71 |12 |Ashok Heavy Pruning 145
12 |13 |Ashok Heavy Pruning 140
13 |14 |Ashok Heavy Pruning 150 ]
14 |15 |Ashok Heavy Pruning 155
15 |16 |Ashok Heavy Pruning 140
16 |17 |Ashok Heavy Pruning 150 ‘
17 |18 |Papri Heavy Pruning 145 '
18 |19 |[Shisham |Heavy Pruning s
19 |20 |Neem/nimbi|Heavy Pruning 180 |
20 |22 |Neem/nimbi|Heavy Pruning 185
21121 Pungle Heavy Pruning 135
135

23
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GOVT.OFNCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY, CONSERVATOR OF FORESTS (NORTH)
MGIcCcc, BAKTIIAWARPUR ROAD, BAKOLI, ALIPUR, DELHI-110036

No. l-‘.No.l7039/NFD/TO(N)/]‘C/l’runing/23-24/ 7837-Ye

24

Dated: 8/ /&/go 2.3
Sub: Permission for Pruning of trecs,

With reference 1o your online application ID, No-17039 received in this office from, Sh. Kunwar paj Sharma

y Room No, 206 Primary School Opp. Keshavpuram Police Station, New Delhi-1 10035 for grant

of permission for pruning of trees(s), it is to inform that permission is hereby granted as per details indicated below. Subject to
Satistactions of the terms and conditjons specified hereunder.

Description Location of tree

Pruning of maximum of branches
having girth up to 45 ems. Maximum of
only 34 branches per tree,

Standing on MCD Land at

Punjabj
Bagh, New Delhi

* It has also been Noticed during inspection that the root arca around the trees h
that an arca of 6Xg fit around each tree has to be de-

as been cemented, It is therefore directed

concretized immediatcly, keeping in view dircctions of the Hon’ble
NGTin the matter of 0.A. No. 82/2013, titled Aditya N, Prasad Vs Govt. of NCT of Delhi &Ors,

Terms & Conditions:
—5 & Conditions:

1. Permission to prune/pollard the tree/s js granted at the risk of the applicant and witho
other person/s who may be having any rights over the land of the tree/s,

2. If any tree/branch is found to have nest of birds jt should not be pruncd/cut till the same js abandoned by the
bird
3 Prunmg/polla:dmg of tree/s shall be completed within 30 days. In the event that the pruning is not carried out within the

offence case will be booked against the applicant as per DPTA1994 and accordance with Lay.
6.  Applicant will also ensure the compliance of all other laws, rules, orders

Authority. Receipt of the s$ame to be submitted to this office.
8. Afterthe pruning is done photographs of pruned trees be submitted to Tree Officer’s office,
9. The applicant shall ligise with concerned land owing agencies and carryout the work with th

litigation shall be the sole responsibility of the applicant as permissjon js
safety hazard.

10. A report, post pruning
indicating the status of {

em consent only. Any
being awarded keeping in view the possible

to be submitted by applicant along with signatures of RWA membgry/residents of the area
he work carried out,

To
Sh. Kunwar Pa| Sharma, Dy. Director (Hort) MCD, Room No. 206
Primary School Opp. Keshavpuram Police Station,
New Delhi-110035

. Sh. Kunwar Paj Sharma, Dy. Director (Hort) MCD, Room No. 206 Primary School Opp. Keshavpuram Police

Station, New Dellii-1] 0035shall be personally responsible in ensuring that no violation of provisions of DPTA, 1994
oceurs,

Copy To: -

1. The Conservator of Forest, “A” Block 2M Floor, VikasBhawan, ITO, New Delhi for information,
2. Concerned DRO, Punjabi Bagh Range.
3. In-charge Tree cell,

DCF ( FFICER
NORTH FO % 1)@5;61\1
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el e A DELHI MUNIGIPAL CoRsm=— uk—j
ORGSR oRATion
sReam No. 206, Hnd _I’|nnr,Tfp?Ltﬁ1$$§?ﬁ :—:—'f'NI:
Koy Param Thana, K2 Zone, Dolhi - | 4
Detail of Heavy Pruning of Dangeroun t oo 2Noa Varloun B1 Block Panchim \
Vihar in Ward No,59/IC.P.Zone.
No = Location [ Tree Name T"ﬁ%iﬁ (in cm) |
i Opp. H.No. B17200, Pashim Vilar Peepal \ 160 |
2 Opp.H.No. B1/209, Pashim Viha: Mango | 1_=.o“|h
3  Opp.H.No. B1/150, Pashim Vihar Papri 145\
i Opp. H.No, BI/112, Pashim Vihar Neem 195 |
5  Opp. H.No. B1/157, Pashim Vihar Bakain 145 |
& | Opp. H.No, BI/4Z, Pashim Vihar Kachnar 145 |
7 ! Opp. H.No. B1/31, Pashim Vihar Arjun mi\
8  Opp. H.No. B1/48, Pashim Vihar Ashok 150_.
S | Opp. H.No. B1/100, Pashim Vihar Gulmohar 145
10 | Opp. H.No. B1/253, Pashim Vihar Peepal 185
11 | Opp. H.No. B1/255, Pashim Vihar Papri 140
72 | Opp. H.No. B1/26d, Pashim Vihar Arjun 135J
i—13 Opp. H.No. B1/264, Pashim Vihar Neem 185
14 | Opp.H.No. B1/280, Pashim Vihar Jamun 160
5| Opp.H.No. B1/280, Pashim Vihar ['Arjun 1551
16 Mwmﬂ@u Papri \ 145j
17 M&&MM Papri \ 151ﬂ
18 M&Mm Papri 135
79 | Opp. H.No. B1/280, Pashim Vihar Arjun ‘ 160
20 | Opp. H.No. B1/280, Pashim Vihar Semal \ 135
21 : . B1/ him Vihz Peepal 190J
22 Peepal zoo’
23 Peepal 195 |
& | Ashok 140 |
25 Gulmohar 145
IS

o scanned with OKEN Scanner

25
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co,w.prﬁig&nuu‘:vm Lotahnan -5 &\ Poacrurn
TMENT OF FOR AND WILDLIFE ’V\'

DEPART ! :
OFFICILOF TIHEDY. CONSERVATOR OF FORESTS (NORTLY)
MGICOE, BAKTIAWARPUR ROAD, BAROLI, ALIPUR, DECH-110036

B 1 ks, OO VT g 21244 e Y9 mrd-Bl}vI}.lon,

Kyt Pergnlsabon e Proving of tves

Wit reflevonis 1y aline applic
(Mart) MOCD, Room No. 200 Primary School Opp. Keshaypuram
of toedsk i bk G infiem (hal s 18 hevhy grinled a5 po

cxditinuny spovd fiand hevoumdey
Deserlption
Pruning of & maximum of branches :
having girthoop o 38 cms. Niaxinum 108, Pipal-04 nos.,

olanly 2-3 brauehes per iree. k., Goolar-02 nos.. Gulmohar-01 nos.,
Alstonia-10 nos., Ashok-11 nos.

foatian TRNG, 12100 receivid in s office from, Sh. Kunwar Pal Sharma, Dy, Director
Palice Station, New Delhi-1 L0035 fur gram of permisson - prosing
details indicated Below,  Subrect to sptfactions of the oo aisl

Tatal Mo.

Spcles ol trve's Location of tree
of ireels |

Mange-i nos, Semal-04 wos., Neem-08 | Standing on MCD Land at B-
F_iicm_.Buniamim-D: Block, Paschim Vihar, New \ 43 nox
Dethi

l

uiler the supervision of competent uificial of the coneerned horticnlinre deparinent fu ensure

*The pruallng' shall be exrvied out v 1
violation of this erder and provision ef DIFTA, 1994.

that no exploliative pruning eeeurs in
It is therefore directed that an

n that the reot area around I frecs hias been cemented.
NGT i the mniier

“ 1t by also bisen noticed during inspectio
keeping in view directions of the Hon'ble

arca of 6N6 (it around each trec has fo be de-concretized Immediately,
AT O.A. No. $22013, titled Adityn N. Prasad Vs Gavi. of NCT of Delhi & Ors.

i Co fonx;

1, Pemiision o prunepolland the treefs s granied at the risk of the applicant and without p
petson’s who may be having any rights aver the land of'the tree's.

2. Ifany wres/branch is found to have nest of birds it should nat be prunedfeut fill the same is abandoned by the bire.

3, Prning/pollanting of treess shall be completed within 30 days, In the event that the pruming is not camicd oul within
pesiud, the permission shall be treated a5 Japsed and would require fresh request as per DFTA, 1994,

4. Materinl produged from pruning/pollanding oF tree’s shall not be removed or disposed without transpart penmission -ssucd by

Tree Officer

5. Theupplicant shall easure that pruning/poliarding dos rot esult in death of the e, In case-of teath of any ree resuliing from
improper pruning/poliarding, Applicant shall plant ten (imes the numbér of dead trees of mininum 6 £ height (o be plamest”
the nrea and maintenance till the time of the establishment of the 1ree, Also if trees die an offence case will be booked against the
applicant as per DPTA1994 and aceordance with Liw.

6 Applicant will also ensure the complianes of 1l olher laws, nuiles, onders, ind orders of the courts and master plan of De hi, iTany
applicable in the case while exccuting this penmission.

7 The landowning agencics =hall ensuse that wood/lops/tops arising out the pruning should find its way only the MCD Sremustona
in Dellii in greater public interest or a5 per palicy of agency ag decided by the Secretiry/HOD/ Competent Authority. Reseiptof

thie samme to be submitted to this office, : :
8 Alier the pruning is done photogrmiphs of prunid trees be submitied 1o Tree Officer's office.
9. 'The apphcant shall figise with coneerned lund owing agencics and earryout the work with them consent only. Any fitgation shall
“he the sole respansibility of’ the applicant as permission is being awarded Keeping in view the possible safety hazurd.
10, A neport, post pruning (o be submitted by applieant along with signatures of RWA members/residents of the arca mdicating the
© status of the work canied out.

rejudice to the claims of any other

Ihe said

DCF (N) YREE OEFICER
NORTH FOR 1\115{01\'
)
EAAR

To —_— )
Sl Kubwar Pal Sharma, Dy, Director (Hort.) MCD, Roon No. 206

Primary School Opp. Keshaypuram Police Statio,
Neay Delhil-110035

alS _. 1 “FDJ‘MW(HMJ MCD, Room No. M" Prinury School Opp. Keshavpuran Police Station. New
'S shull be personlly responsible in easiring it no violatiou of provisions af DPTA, 1994 ocours.

‘A" Block 2" Floor, Vikas Brawen, 110, Mew Delhi for information.

DCE (N TR FFICER

NORTH FOREST DIVISION
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GOVT. OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, pDELHI-I 10036

No. F.No. l7774/NFD/TO(N)ITCIPruning/23-24I 77— g0 Dated: &/ / ol /) 2&2Y

Sub: Permission for Pruning of trecs.
n this office from, Sh. Kunwar Pal Sharma, Dy. Director (Ilurt.)

ew Delhi-1 10035 for grant ofpem\ission for pruningd ofu'ccs(s)_, it
erms and conditions spccmcd

Subject 0 satisfactions of the t
Total No.
of treels

17 nos.

With reference to your online application ID.No. 17774 received |
MCD, Room No. 206 Primary School Opp- Keshavpuram Police Station, N
is 1o inform that permission 1 hereby granted as per details indicated below.

hereunder.

Location of tre¢

Standing 0N MCD Land at A-ly
MAA Shakti Apartment, Saraswati
Vihar, New Delhi

papri-01 nos. Semal- 03 nos., Pipal-
01 nos.,Nccm—OS nos., Pilkhan-
03nos., Kikar- 01 nos., Ba rgad-(lz
nos..Siris-Ul nos.

Pruning of 8 maximum of branches
having girth up to 35cms.
Maximum of only 2-3 branches per

tree.

culture department to cnsure that

d out under the supervision of competent official of the concerned horti
in violation of this order and provision of DPTA, 1994,

* The pruning shall be carrie
no exploitative prv ning oceurs

« 1t has also been noticed during inspection that the root ared around the trees has been cemented. Itis therefore dirccted that an aren
of the Hon'ble NGT in the matter of OA

of 6X6 fit around each tree has to be de-concretized immediately, keeping in view directions
No. 822013, fitled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Terms & Conditions:

. Permission 10 prunc/pollard the tree/s is granted at the risk of the applicant and without prejudice 10 the claims of any other
person/s who may be having any rights over the land of the tree/s.
2. Ifany trec/branch is found to have nest of birds it should not be pruned/cut till the same is abandoned by the bird.
3. Pruning/pollarding of treefs shall be completed within 30 days. In the event that the pruning is not carried out within the said
period, the pcrmission shall be treated as lapsed and would require fresh request as per DPTA, 1994.
4. Material produced from pruning/po]larding of treefs shall not be removed or disposed without transport pcrmission issued by

Tree Officer.

5 Theapplicant shall ensure that pruning/p e¢. In case of death of any trcc resulting from

mum 6 . height to pe planted in
ked against

ollarding does not result in death of the tre

improper prumng/pollarding, Applicant shall plant ten {imes the number of dead trees of mini
the area and maintenance till the time of the establishment of the tree. Also if trees die an offence casc will be boo
the applicant as per DPTA1994 and accordance with Law.
6.  Applicant will also ensure the compliance of all other laws, rules, orders, and orders of the courts and master plan of Delhi, if
any applicable in the case while executing this pcrmission.
7. The landowning agencies shall ensure that wood/lops/lops
in Delhi in greater public interest or a5 per policy of agency as
the same 1o be submitted to this office.
8. Afterthe pruning is done phnlographs 0
9. The applicant shall liaise with concerne
shall be the sole responsibility of the applicant as permission 15 being award
10. A report, post pruning to be submitted by applicant along with signatures of RWA members/residents of

status of the work carried out.

arising out the pruning should find its way only the MCD cremaltoria
decided by the SecrcmrnyOD/Compclcm Authority. Receipt of

f pruned trees be submitted to Tree Officer's office.

d land owing agencies and carryout the work with them consent only. Any litigation

ed keeping in view the possible safety hazard.
{he arca indicating the

DCF E FICER
NORTH FORERT DIVISION

To
Sh, Kunwar pal Sharma, Dy. Director (Hort.) MCD, Room No. 206
Primary School Opp. Keshavpuram Police Station,
New Delhi-110035
€D, Room No. 206 Primary School Opp. Keshavpuram Police Station, New Delhi-

. Sh., Kunwar Pal Sharma, Dy. Director (Hort) M
of provisions of DPTA, 1994 occurs.

110035 shall be personal.‘y responsibie in ensuring that no violation

Copy To: -

| The Conservator of Forest, ‘A’ Block 2" Floor, Vikas Bhawan, ITO, New Delhi for information.

Z Concerned DRO, Punjabi Bagh Range.
3. In-charge Tree cell

DCF (N OFFICER
NORTH F \1‘ [VISION

27
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— DELHI MUNICIPAL CORPORA
HORTICULTURE DEPARTI‘I:Z?:%
KESHAV PURAM ZONE

/
“Room Mo, 206, 1nd Floor, B2 Primary School Opp,
Jeealiav Piirarn Thana, K.P2.Zone, Delhi - 110035

roes A:1 Maa

i1
;E—T Opp. FIatN-zs Al

iﬂo.mamo-z A A-
4 {o.n i No-255, A-1 M

15 | Opp. Flat 0250, A-1
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AV LN MO T O DELIN
DEEARIAENT OF FOREN TS AND WILDLIFE 5
OFFLCE BF 1IE DY CONSERVATOR OF FORES TS (NOR (1) :
ACCCE, AR AW ARFUIROAD, AROLL ALTPUR, DEE I 118006 ¢
Mo B Ao | ERad AT IO NG T g 208
AT g2 R& Y7~ € a Dateil ,24//2/3923
Sk Poemision for Praning of troes,
WL Hh e B VM T agipication 113 N 17542 peververd in s oifice oo, Sh, Kunwar Pal Sharma, Dy, Dicector (Hor 3
. . i e
exhmy jar s Pollee Statlan, New lN"I_hI-l BOHIAS B gran of peefimisa i Ber proiig af “-n ; l
Subject ts satisfactmms of dhe e aml comditnms specilid

ATCTY, Roam No. 206 Primary Schood Opp. K
e s il piasion s henetns ginked as | detanls inlisabed elow
Location of tree T vata No.of |

Bmvindor

| Dewription i speehes of free/s

i

rr— e — — bt Lree’s
" :;mﬂillla OF ® s mum of branehes Standing on MOUD Land a1 A-1 KL 'i =y
aving givth up to 45 cms. Maximum of As per lnt enelosed. Sharma Park, Paschim Vibar, New 145 ok
| ity 1-d hranches per (ree, Drethi 1 Bl
— - |
fsbont of competent officlal of ihe concerned horticalture department 10 ensure that

ud provision of DFFA, 1994

he Irees has been cemented. 1
it In view directions of the lon’ble

* The pm-i_n,g shill be carvied out under the supery
o explaltative praning eccurs in violation of this order

= 1t has slso been noticed during inspection that the root urea around 1
of 6\ Mt around csch tree hay to be de-concretized Immedintely, keepi

No. 822013, titled Aditya N. Prasad Vs Govi. of NCT of Delhi & Ors.
Terws & Conditions:
without prejudice to the clamms ol day other

| Permission to prune/pollard the tree/s is granted at the risk of the applicant and
person's who may be having any rights over the land of the treefs.
If any tree/branch bs found to have nest of birds it should not be pruned/cut till the same is abandoned by the bird.
mpleted within 30 days. In the eveal that the praning is ne camed out withn thie sasd

ire fresh request as per DPTA. 1944
DSPOT Periussion ssied by

ol
3 Pruning pollarding of mee’s shall be co
o, the permission shall be treated as Japsed and would requi
treels shall not be removed or disposed without tral

perod

Material produced from pruning/pollarding of

T'ree Officer,

5 Theapplicant shall ensur: that pruning/pollarding death of the tree. In case of death of any mee resuinng from

improper pruning/pollarding. Applicant shall plant teu Lines the number of dead trees of minimum & fi. height 1o ke planted n
the arca and maintenance Lill the time of the establishment of the tree. Also if trees die an oflence Stse will be booked against
the applicant as per DPTA1994 and accordance with Law,

6 Applicant will also ensure the compliance of all other laws, riiles, orders, and orders of the courts and mastee plan of Delhi, it
any applicable in the case whik: executing this permission,

= The landowning agencics shall ensurc that wood/lops/lops anising oul the pruning shouk! Find its way only the MUD crematona
n Delhi in greater public inlerest or as per policy of agency as decided by the Secretany/HOD, Competent Authociy. Receipt of

the same (o be submitted to this office.
of pruncd

is therefore direcied that an area
NGT in the matter of O

does not resultin

trees be submitted 10 Tree Officer’s oflice.
and carryout the work with them conseat only. Any hingator

§  Afler the pruning is done photographs : r
@ The applicant shall liaise wilh concemed land owing agencics
shall be the sok responsibility of the applicant as periiission is being awarded keeping in view the possible sifery hazand
10, A report, post pruning (@ be subimitied by applicant along with signatuncs of RWA menibersresidents of the anca indicatmng ihe
status of the work carried ouL.
DCE l@k E

: OFEICER
NORYI FOREST D ﬁluﬂ
/"i-"

Sh. Kuswar Pal Sharma, Dy. Director (Hort) MCD, Room No. 206
School Opp. Keshavpuram FPollce Statlon,

h-i-nrr ;
New Delhil-110035

To
Hort) MCD, Room No. 206 Primary School Opp. Kesharpurin Pulive Station, New Delhi-
violation of provisions of DPTA, 19%4 occurs

minglhl‘ Ho

. Sk Kunwer Pal Skurma, Dy. Direcior (
110835 shall be personally responsible in
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28 | Al K LShyam Park, Paschim Vihar '_M_-p';lfﬂlﬁ"lil_ﬂ_:
8 A1) L Ehyam Park, Paschim Vikar Poagni r
4 an Al K, LBEhyam Park, Faschiim Vilisr Pllkhinn 21
LT A1 I L Shyam Park, Paschim Vihar Goolnr lag
f \ A1 K, L Shyam Pavk, Paschim Vihay Penpal ias
4 ‘v A1 K. L Shyam Paik, Paschim Vihay | Safacds ?:k‘
”
,“' 4 Al K LShyam Park, Paschimm Vihar | Saleda ::_
+
f 3= Al K LShyam Paik, Paschimm Vihan Safeda 14;
35 A i k. L Shyam Paak, Paschim Vihag Safeda 1ar
A 1 K. L Shyam Paik, Pasclhim Vihar | Safeda 145
A 1 K. L Shyam Park, Paschim Vihar Siras 125
A-1 K. L Shyam Park, Paschim Vihar | Jungle Jalebi 146
A-1 K. L Shyam Park, Paschim Vihar Jungle jalebi : 150
-1 BE. L Shyam Park, Paschim Vihar Peepal T 200
-. A1 K.LShyam Park, Paschim Vihar Peepal 210
-* A-1K.LShyam Park. Paschim Vihar Peepal , - 205
22 "AIKL k. Paschim Peepal | 207
25 BIK.LSh Park, Paschim Safeda 145
25 RIK.LSh Parlc, Paschim Vi -~ | safeda ' 130
4T A1K.LSh Parlk, P i har Safeda i35
‘:é_ T E'l K- 11 T Pa SafEda 140
. 4
sz EIK.LS Park Alstonia 145
sl e i in 120
50 A-1K.LS Park chim V. PRl W
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5 A-1K.LSh k, Paschim ¥ = .
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=5 A1 K. LShyam Park, Paschim Vihar e
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' ' T Kikar . A
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D =
145
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— 185 |
S ] X
205
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GOV, OF NCT OF DELHI
DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY. CONSERVATOR OF FORESTS (NORTH)
MGICCC, BAKTIIAWARPUR ROAD, BAKOLI, ALIPUR, DELIII-1 10036

No. F-No. IR266/NFD/TO(NVTC Pruning/23-24' 9 99 — 2 ¢— ) /// 0// 202y

Sub: Permission for Pruning of trees.

With reference ta your anline application 1D.No. 18266 receved in this office from, Sh. Kunwar Pal Sharma, Dy. Director
(Hort.) MCD, Room No. 206 Primary School Opp. Keshavpuram Police Station, New Delhi-110035 for grant of permission for pruning
of trees(s). it 1s to nform that permission is hereby granted as per details indicated below  Subject to satistactions of the terms and

conditions specified hereunder

Description T Species of tree/s Location of tree Total No.
L of treels

Pruning of a maximum of branches o Standing on MCD Land at
having girth up to 35 cms. Maximum As per list enclosed. BG-111, Paschim Vihar,
of only 2-3 branches per trce. New Delhi

66 nos.

* The pruning shall be carried out under the supervision of competent official of the concerned horticulture department to ensure

that no exploitative pruning occurs in violation of this order and provision of DPTA, 1994.

* It has also been noticed during inspection that the root area around the trees has been cemented. 1t is therefore directed that an
area of 6X6 fit around each tree has to be de-concretized immediately, keeping in view directions of the Hon'ble NGT in the matter

of 0.A. No. 82/2013, titled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Terms & Conditions:

Permission to prune/pollard the trees is granted at the risk of the applicant and without prejudice 1o the claims of any other
person/s who may be having any rights over the land of the tree/s

2. If any tree/branch s found to have nest of birds it should ot be pruned/cu

3. Pruning/pollarding of tree/s shall be completed within 30 days. In the event U
period, the permission shall be treated as lapsed and would require fresh request as per DPTA, 1994

4, Material produced from pruning/pollarding of tree/s shall not be removed or disposcd without transport permission 1ssucd by

1 till the same is abandoned by the bird.
hat the pruning is not carried out within the said

Tree Officer.

S.  The applicant shall ensure that pruning/pollarding does not result in death of the tree  In case of death of any tree resulting from
improper pruning/pollarding, Applicant shall plant ten tmes the number of dead trees of mimmum 6 . height to be planted in
the area and maintenance tll the time of the establishment of the tree Also if trees dic an offence case will be booked against the

applicant as per DPTA1994 and accordance with Law
6. Applicant will also ensure the comphance of all other laws, rules, orders, and orders of the courts and master plan of Delhi, i any

applicable in the case while exceuting this permission

7. The landowning agencies shall ensure that wood lops tops ansing out the pruning should find its way only the MCD crematona
in Delhi in greater public interest or as per policy of agency as decided by the Secretary’ HOD/Competent Authonty. Receipt of
the same to be submitted to this office

After the pruning is done photographs of pruned trees be submitied to Tree Officer’s office
9. The applicant shall liaise with concerned land owing agencies and carryout the work with them consent only. Any hitigation shall

be the sole responsibility of the apphicant as permission is being awarded keeping in view the possible safety hazard
10. A repont, post pruning to be submitted by applicant alung with signatures of RWA members/residents of the area indicating the

status of the work carried out.
( ~N /\ ,

DCF (N TREE OEFICER
NORTH FORESFDIVISION

oc

T
’ Sh. Kunwar Pal Sharma, Dy. Director (Hort.) s\‘ICD. Room No. 206
Primary School Opp. Keshavpuram Police Station,
New Delhi-110035
. Di Hort.) MCD, Room No. 206 Primary School Opp. Keshay, o
Sh. Kunwar Pal Sharma Dy. Director ( ort.). ? 6 Prin o O K upam il Sicton, o
ls)tlh:lnlzwj shall be pe'rsonally responsible in ensuring that no violation of provisions of DPTA, 1994 vccurs. e b

Copy To: -
‘A" Block 2™ Floor, Vikas Bhawan, ITO, New Delhi for informanion.

| The Conservator of Fons_l,'
_ Concerned DRO, Punjabi Bagh Range.
3. In-charge Tree cell. (
DCF (NNUREE OFMCER
NORTH FORESTHIVISION









DEI’ARTMENT 0
OFFICE OF THE DY. CONSERVATO

MGICCC, BAKTHAWARPUR ROAD,

Dated:  / 7/0// 202Y
No. F.No. l8380/NFDfT0(N)fTC/Pruning23-24/ j2Y8- <l
Dy. Director
on for pruning
ons of the tenms and

Sub: Permission for Pruning of trees.
ed in this office from, Sh. Kunwar Pal ‘Slmrqm7
110035 for grant of permisst

sfacti

ication ID.No. 18380 receiv T
: am Police Station, New Delhi- ‘

With reference to your online app!
icated below- Subject to sati

(Hort.) MCD, Room No. 206 Primary $chqol Opp- 2
of trees(s), it,is to inform that permission 18 hereby granted as per details ind

conditions specified hereunder.
Species of treels

As per list enclosed.

Location of tree

Description
& BGSA

Standing on MCD Land at BG5S
Block, Paschim Vihar,
New Delhi

Pruningof 8 maximum of branches
having girth up to 15 cms. Maximum
of only 2-3 branches per tree.

etent official of the concerned horticulture department t0 cnsure

der the supervision of comp
DPTA, 1994.

iolation of this order and provision of

* The pruning shall be carried out un
_that no exploitative pruning occurs inv

p herel ((t(l that an
It has also been IlOllced during ns ection that the root area alound the trees has been cemcnted. It is the! efore dire
g

arca of 6X6 fit around each tree has to be de-concretized jmmediately, keeping in view directions of the Hon'ble
of 0.A. No. 82/2013, titled Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Terms & Conditions:

1. Permission to prunc/pol\ard the tree/s is granted at the risk of the applicant and without prejudice
person/s who may be having any rights over the land of the tree/s.
2. Ifany tree/branch is found to have nest of birds it should not be pruned/cut il the same is abandoned by the bird.
3, Pruning/pollarding of tree/s shall be completed within 30 days. In the event that the pruning is not cartied out within th
period, the permission shall be treated as lapsed and would require fresh requestas per DPTA, 1994.
4. Material produced from pmning/pullurding of tred/s shall not be removed of disposed without transport permission jssued by
Tree Officer.

5. Theapplicant shall ensure that pmningjpo"nr\ling does not result in death of the tree. In case of death of any tree resulting from
improper pmning/pollarding, Applicant shall plant ten times the number of dead trees of minimum 6 I height to be planted in
{he area and maintenance {ill the time of the establishment of the tree. Also if trees die an offence case will be booked against the
applicant as per DPTA1994 and accordance with Law.

6. App!icant v.vill also ensure the compliance of all other laws, rules, orders, and orders of the courts and master plan of Delhi, it any
applicable in the case while executing this permission.

1. The Ianfl(.\wniug agcnc'\gs _slmll ensure that wood/lops/tops arising out the pruning should find its way only the MCD crematoria
in Delhi in greater p}\b\lc interest or as per policy of agency as decided by the Secretary/ HOD/Competent Authority. Receipt of
the same o be submitted to this office.

8. Merbegnie e put e b ek ik

f s linise wi i ing age cies ¢ carryout the work with them consent only. Any litigation shi
o t::::: OS:,l:) :)Lsslp;‘::::::‘{o(: \,“;: s‘[:ﬁ::::né ni pc:}u]'lssnf):\ is being ;f'wurdcd kccping in view the possible Silf.\:li humfd. . !
R warkcamicingt y applicant along with signatures of RWA members/residents of the arca indicating the

to the claims of any other

¢ said

To
Sh. Kunwar Pal Sharma, Dy. Di
: y. Director (Hort.) MCD, Room No. 206

Primary School Opp. Keshavpuram Poli foi, >

New Delhi-110035 P S
. Sh. Kunwar Pal Sharma, Dy. Di

(i , Dy. Director (Hort.) MCD, Room N¢ i
Delhi-110035 shall be personall ible i y B o 205 Promay Sstsit O ESg '
ly responsible in ensuring that no violatiol isi o Maslivpusram Po ok Station, New

. n of provisions of DPTA, 1994 occurs.

1. he Conservator of Forest, ‘A’ Bl 4 Floor, Vikas Bhaw: TO, New

T 5 ock 2" Flok i an i
. Punjabi . I, ITO, New Delhi for information
3. In-charge Tree cell. |

DCF (N —
FFICER

N

Okt &Ogif\nvmorw

\\ )
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GOVT. (25(6)!5”"

DEPARTMENT OF FORESTS AND WILDLIFE
OFFICE OF THE DY, CONSERVATOR OF FORESTS (NORTH)
MGICCC., BAKTHAWARPUR ROAD, BAKOLI, ALIPUR, DELI-110036

- ¢ -2
No. F.No. I18156/NFD/TONY/TC/Pruning/21-24/ /0 Z 7 Dated /[ / D//AZOZ‘{
Sub: Permission for Pruning of trees.

156 1cccived in this office fiom, Sh, Kunwar Pal Sharma, Dy, Director
Stuthon, New Delli-110035 for grant of permission for pruning
Suhject 10 satisfactions of the terms and

With reference 1o your online application 1D.No, IR
(Hort)) MCD..Room No. 206 Primary School Opp. Keshavpuram Pollee
of trees(s), it is to inform that pemuission is hereby granted as per details wdicated below

conditions spectfied hereunder.
Description Species of tree/s Location of tree T Total No. |
: | oftreels
Pruning of a maximum of branches Standing on MCD Land at
having girth up to 35 cms. Maximum As per list enclosed. BG-I, Paschim Vihar,
New Delhi

of only 2-3 branches per tree.

_—

77 nos.

* The pruning shall be carried out under the supervision of competent official of the concerned horticulture department o ensure
that no exploitative pruning occurs in violation of this order and provision of DPTA, 1994.

* It has also been noticed during inspection that the root area around the trees has been cemented. It is therefore directed that an
area of 6X6 fit around each tree has to be de-concretized iImmediately, keeping in view directions of the Hon'ble NGT in the matter

of O.A. No. 82/2013, titied Aditya N. Prasad Vs Govt. of NCT of Delhi & Ors.

Terms & Conditions:

1. Permission to prune/pollard the tree/s is granted at the risk of the applicant and without prejudice to the claims of any other
person’s who may be having any rights over the land of the tree/s.
If any tree/branch is found to have nest of birds it should not be pruned/cut till the same is abandoned by the bird.

d out within the said

5
3. Pruning/pollarding of tree/s shall be completed within 30 days. In the event that the pruning is not carrie
period, the permission shall be treated as lapscd and would require fresh request as per DPTA, 1994.
4. Maicrial produced from pruning/pollarding of tree/s shall not be removed or disposed without transport permission issucd by
Tree Officer.
S.  The applicant shall ensure that pruning/pollarding does not result in death of the tree. In case of death of any tree resulting from
s the number of dead trees of minimum 6 fi. height to be planted in

improper pruning/pollarding, Applicant shall plant ten time

the area and maintenance till the time of the establishment o
applicant as per DPTA1994 and accordance with Law.

6. Applicant will also ensure the compliance of all other laws, rules, orders, and orders of the courts and master plan of Delhi, if any
applicable in the casc while exccuting this permission.

7. The landowning agencies shall ensure that wood/lops/tops arising out the pruning should find its way only the MCD crematoria
in Delhi in greater public interest or as per policy of agency as decided by the Secretary/HOD/Competent Authority. Receipt of
the same to be submitted to this office.

Afier the pruning is done photographs of pruned trecs be submitted to Tree Officer's omce.

9.  The applicant shall liaise with concerned land owing agencie‘s and carryout the wqu \Yllh them consent o‘nly. Any litigation shall
be the sole responsibility of the applicant as permission is bel‘ng a}vardcd keeping in view the possible safety hazard.

10. A report, post pruning to be submitted by applicant along with signatures of RWA members/residents of the area indicating the

status of the work carried out. \
¥ks

/ iy
DCF (NY/ EOFEICER
NORTH FOREST D}VISION
4

£

£ the tree. Also if trees die an offence case will be booked against the

Dy. Director (Hort.) MCD, Room No. 206

To
ar Pal Sharmna,
::I:l::;cbool Opp. Keshavpuram Police Station,
New Delhi-110035
: , D, Room No. 206 Primary School Opp. Kesh Polic .
Pal Sharma, Dy. Director (Hort )'MC ) mary School Opp. Keshavpuram Police Station, New
. itllfflﬂl’;;;.f shall be pf,rmnally responsible in ensuring thut na violation of provisions of DPTA, 1994 occurs.
Copy To: -
Vikas Bhawan, ITO, New Delhi for informanon.

|.  The Conservalor of Forest, ‘A’ Block 2" Floor,
2: Concemed DRO. Punjabi Bagh Range.
3. In-charge Tree cell.
DCF (N Wkt OPFICER
NORTH FORES LOIVISION
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: e .
T«,ﬂ i u:_ “WT fox Hhesecy nl!:dm :mﬁm.n CUTIT
'ﬁmI i ey il mmhpmw--m Wil |
ecommhended for | e
st 150 il iy m_wpm :u 1iand 11 e
g 115 Rustuwmmvrenaed for Heavy This trae 15 40 black 66,6 and thi s
_|Pimwng . e Hesrvy prurniig
reennyrnhi 178 fecamimendid for Heavy This trea Iy 19 Biock B, 6 and i oo
Prioka (sl Py pruning
(At 140 Iecommended for Heavy Thils trute 16 I Lotk GG, 6 s Wil e
Prinig noeds feayy pruning
& = Sermal 135 Riscommunced (o vy Thés tree it fn block BG..6 ond Uil wee
b Pruning needs heavy pruning
2 Neemynirmtd s Recommented for Heavy This tres s o tack 10,6 and this tree
|Prunirig s heavy pruning
o 0 [RpTpEp— 160 iecammended for Heavy This traie s 10 block BG.6 and Uil tree
|Pruning reeds heavy prunng:
41 lamiin 160 Reconimended for Heavy This tree Is in block 66,6 and this tree
Pruning nesds heavy pruning
PRI T Paan 135 Ancommanced for Heavy | [Tris tree fs In block BG.6 and Uil Uee
Pruning needs heay pruning
16 43 Jamun 180 Recommencded for Henvy This tree i5 in block BG..6 and this tree
Pruning needs heavy pruning
47 44 Samnl 135 Recemmenced for Heavy This tree Is 0 block 8G .6 and this tree
Pruring . needs heavy pruning
48 45 Aktonia 140 Recomeended for Tieawy | |This tree s in biock 8G..6 2nd ths tree
Prunirg necds heavy pruning
46 Bar 150 Wlﬂrﬂm This tree |5 In block BU .6 and this ree
Pruning rizeds hey pruming
149 Sohanjna 145 Recommented for Heavy This tree |5 in block BG..6 and s ree
' Pruning nends heavy prunng
51 51 sohanjna 140 Recommended for Heavy  |This tree |5 in block BC. 6 and Lhis ree
Pruning nezds heavy pruning
52! 52 Jamin 155 Rocommended for Heavy Thls tre s in block BE. 6 and this e
|Pruning neseds. Leavy prumivg
53 53 Jamun 155 Recommended for Heavy This tree Is In block BG,.6 and this tree
Pruning neads heavy pruning
54/ us neem/mimbl i75 Recommended for Heavy This tree Is in block BG..6 and s ree
Pruning nerds heavy pruning
55 55 INecm/nimbi 170 Recommended for Heavy This tree i5 In block DG, and this tree
Pruning needs heavy pruning
56 56 Sarnal 135 Recommended for Heavy This tree 15 In biock BG..6 and this tree
Pruning needs heavy prun i)
57 Mango 150 Recommended for Heavy This treee [s in block BG.G and this wree
. Pruning needs leavy pruning
58 |58 Mango 155 Recommended for Heavy This tree Is in block BG.6 and this tree
: Pruning needs heavy pruning
o cg Siris s Recomimended lor Heavy This trice 15 i block BG..6 and this tree
' Pruning negds haavy pruning
60 Siids 145 Recommendad for Heavy msuuh_thhmm..ﬁmmwm
f I Pruning: needs hieavy prunng
f 61 Peepal 200 Recan This tree is in block 8G..6 and Uis tree
: i needs heavy pruning
| " peepal a5 T tree 5 in black BG,.6 and this wree
p |This tree s in block 6.6 and this tree.
needs heavy piuning
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———— ‘I;{I\"I.I)I- MO OF DELIN \s
e : AENT OF FORESNTS ARD WILDBLIFE A
AL -|?-:l'!‘ T OF THE DY, CONSERVATOR OF FORESTS (NOR LI i
MGIOOC, BAKTIAWARPUR ROAD, IAKOLL ALIPUR, DELUL L0036

Mo F Na |S9SENFDTORN TC Pruning 24 M4 !32“-23
Subs Peval Il 2 "!/a; 2aw
sbom for Pruning of trees, iy

Wih referany

N ﬂmlh::‘mﬁ;:.::. _'m_m n:lluw am}in.:uln-n 13 No, 18958 reversal i this offiee froo, Sk Kinwar Pal Sharma, Dy, Director (Hort)

i i, |!-=luu--m:n ;-6‘ uul Opp. keshay purm Palice Snthom, New Detll DTS for grane of permmis s for prmiig of e =
thit s herehy gantad as per detals indicated helow,  Subgect to sibisfactions af e e and Comulitiin spei’!

Trercumder
Pescription Species of treels Location of tree Tostal Ny, of |
= e = reiis
hml::.h manimu of branches Fapid- 19 pos., Shalitool 02 nos, Semal-03 Stantdlng on MO Land at
i ;{I o 35 cme Mevlmim nos, Pipal-03 pos., Dargad-01 nos., I3l BG-7 Block, 50 no.
ouly 2-X branches per fvee. Patin-01 nos, Goolar-04 nos., Alsionls-#2 Paschin Vilor, New Delhil
nos, Marod Phali-09 nos,, Bakaln U6 nus. - =1

E e quialig Sl b cireied oul under the supervhion of congpetent official of the concerned horiiculture depariment o ensue that
wes exploitative pruniag occurs in violation of this order and provision of DITA, 1994,
It ks therefore directed that an area

ihe trees has been cemented.
hle NGT bo the matter of 0L

* 1t bas alsa been noticed during Inspection that the rool arca around
lng in view directions of the Hon

of 6X6 fit around esch tree has to be de-concretized immedintely, keep
o 8272013, titled Adines N. Prasad Vs Govt. of NCT of Delhi & Ors,

Terms & Conditisns:

| Pennission 1o prune/polland the tree’s is granted at the risk of the applicant and wi
who may be hsving any nghts over U land of the lree/s.
If any tree/branch is found to have nest of birds it should pot be pruncd/cut tll the same ks sbandoned by the bird.

ot carried oul within the s prried

thout prejudice to the cluims of any other persan =

=
3 Prunmgpollanding of tree’s shall be campleted within 30 days. In the event that the pruning 13
the pemussion shull be treated a5 apsed and woud require [resh request os per DPTA, 1994.
5 Matenal produced from pruning/pallanting of tree’s shall nol be remaved ot disposed without ransport permission issued by Trec
Oflicer.
S The spplicant shall ensure that pruning/pollanding doss nol result in death of the tree. In case of deuth of any tree fesulting from
unproper pruming pallanding, Applicani shall plant len \imes the number of dead trees of minimum 6 1L height 10 be planied in the arca
11 the tume of the establishment of the tree. Also if trecs die an offence case will be booked sgunst the applicant as

and mamtenanee 1

per DPTA1994 and accordance with Law.
6 Apphcant will also ensure the compliance of all other laws, niles,

applicable m the case while cxecuting this permission. : ) :
7. The Landowning sgencies shall ensure thal wool/lopsiiops ansing oul the pnming should find its way only the MUD crematuri

Delhii in greater public inferest or as per policy of agency as devided by the Secretary/HOD Competent Authority. Recaipt ol the sanie

1o be submitied to this office. i e
% Afer the pruning 15 donic plmumphs_ of pruned trees be submitted to Tree Officer’s office.
g The apphcant shall liaise with concemed lund owing ‘ageneics and carryoul the work wilh them consent only. Any litigation shall be
g g in view the possible safety hazard.

sale responsibilit of the applicant as permission is being awarded keepin :
e i o y be submitied by app membery residents of the arca uwlicanng the stany

orders, and orders ol the courts and master plan of Betht, af any

licant along with signaturs of RWA

DOF (NY TREE OFFICE
NORTIH FOREST DIVISESS

Shb. Kugwar Pal Sharus w;uunur{m;_ncu_.m No. 206
::—rr?c:ud Opp- Kc':hvplmn Pollce Stativn,
New Dell-110035

! o kvt D) W.;M)Mmmmmmw;am Keshapuram Police Shaiiony New Dotk

T 0038 shal be personsily respomsible in ens

.ﬁf'ﬂ{ﬁji:'kgglu et
NORLH FOREST DIN
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F.No.01/DCF(N)/Tree Offence/Misc. Comm/2024-25/ 7290
To,

Drats: oM 3’ ‘Czl}”?-q
The District Magistrate (North),
G.T. Karnal Raod, Alipur,
Delhi-110036

Sub:-Regarding forwarding of inspection report carried out on 13.02.2025 as per order
F.No.8(5)/DC/GA. BR/2019/451-459 dated 11.02.2025.

Sir,

Kindly refer to the order F.No.8(5

)/DCIGA.BR./2019/451=459 dated 11.02.2005
regarding joint inspection on 13.02.2025 in com

pliance of the direction of Hon'ble Principal
‘ ench of NGT-OA No. 1178/2024.
PARcC |
In this regard, the inspection report of officials of North Forest Division is enclosed
9} - herewith with this letter for further necessary action at your end.
>

Enclosed above: ‘ Dy. Cﬁﬁseﬁltﬂmti
i X

(North Forest Division) i

]
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GOVT. OF NCT OF DELII
. (!:‘F('):!t‘l MENT OF FOREST AND WILD LIFE
NORTI FOREST DIVISION. mtoncec e KVATOR OF FORESTS
SION, MGICCC, BAKOLE ALIPUR, NEW DELHI-110036

No.F207/DCF (NYTree offencen? '
02428/ 65 *6- |
¢ (-7 Date: 01!0!(].0) .

INTHE COURT OF TREL OFFICE :
OF TREL OFFICER/DY, CONSERVATOR OF FORES
NORTI FOREST DIVISION, NEW DELHI ’ L

ORDER

Sh., Karanvir Singh, Ms. Monika, Sce MM
« M8 . Section Officer (Hort)), MC y and M j
Anand appcarcd before this Count n the hearing. ). MCD, Keshavpuuraim Zone ind Ms. Khyat

Whm;:?s. n ;hls lcnsc. the mspection has been earried out by the 1O Sh. Ravi, it has been found that 2
tree offence has heen conumitted by MCD, by illegally pruning of trees located at Block ALAZ. A3
BG-3. BG-6. BG-7 & Block B-1, Paschim Vihar, Delhi. B¢ ALAL AS.

Whereas in the heanng held in this case before the Court of Tree Officer, North Forest Division on
3 . s 1 ,

37.11-307* i ~I_M> been found that the trees have been illegally pruned is violation of Del

Preservation of Tree Aet, 1994 and violation of pennissions issued to MCD for above mentioned

jocations
it has been found that the Concerned MCD

Whereas. atier going through the facts of casc,
nee with the terms &

authonty Dy Director (Hort.), MCD, Keshavpuram Zone has failed to complia
ationed in the penmissions given to MCD.

Whereas, Sh. Karanvir Singh and My Muka, Section Officer (Hort.), MCD, Keshavpuram Zone
were directed 1o plant 1000 nos. of iue s (Amaltas, Arjun, Neem, Jamun & Gular etc.) having
herght of not less than b feet 10 aren oo 0. 58 & ward no, 59 during the next/coming plantation
sca;(m (Fcbrauray 2025/ June-cuis T . sisintain them for at least seven (07) years & submit the
compliance repor of same.

condition <

havpurm Zone and Sh. Karanvir Singh and Ms. Monika,
ance again directed to plant 1000 nos.
liance report of planted sapling along

Whereas, Dy. Director (Hort), "é o Keshay
Section Officer (Hort.), MCD. Keshavpuram Zone arc hereby

of tree saplings as mentioned above and the submil the comp

with photographs in this office.

I The Dy. Director (Hort.), MCD, Keshavpuram Zone, Room No. 206 Primary School Opp.
Keshavpuram Polic Station, New Delhi-110035.
Ms. Khyati Anand, A-4/346, Paschim Vihar, New Delhi-110063.

-

-

Tree Office w&?

(North Forest Division)
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY dy’mu i
OFFICE OF THE DISTRICT MAGISTRA'TE MNorTy ¥
DM COMPLEX G.T. KARNAL ROAD, ALIPUR DELII-11003¢ ‘

F. No 8 (SYDCIGANR/20191 4 ") - b(q

INSPECTION NOTIC,

A Joint Inspeetion to be carried out of the all slockholders for considering the Erievance of
egal lopping of more than 250 trees and pollarding of more than 20 (rees in varlous blocks of
Pachim Vihar of West Delhi in February/ March 2024, in compllance of the direction of Hon'ble
Principal Bench of NGT -~ OA No. 1178/2024 (Copy of Order and OA enclosed),

Dste: 1). 2,202

i
{

gl P

- Accondingly, a joint Inspection is scheduled to be held on 13.02.2025 ot 11:00 AM a5 per
the direction of Hon'ble NGT to ascertain the correctness of the allegation made.

F. No 8 (5/DC/GA.BR.2019/ 5] - U T4 Da
Copy to:

1. The Inspection General of Forest, MoBP, Gowt. of ludla with a request to nominate an
Officer ta join the inspection. '
2. Member Secretary, DPCC, Building, 4th & 5th Floor ISBT, GT Kaenal Rd, Kashmere Gate,
New Dethi | i

3. District Conservator of Forest, Distriet ( West), Mandir Marg, Mandis Lane Delhi witha !
request 10 join for ingpection being area DCF in charge. ._

4. District Magistrato (West) with the request b Joln th Inspecton being area DM and also
M cipate in preparation of the repoit since the area falls under the jurisdiction of West
District | ; : ik \

ek e il
6. SDM (Punfabj Bagh), District West1o courdinate the serangoments fo

(YASH CHAUDHAR S
' DISTRICT MAG 3
DISTRIC} RTEH

Copy for Informationto; = . 1P Estate, Now Delhl
0 10 C8, Delh; Delh! Besreain 1 P Baaie, Now De
oo so AC-cum. v Comnluione, S N

3. PAI0ACS (Env’lronﬁ:mt:'k‘-!'omt)sfﬁthihovol',: CoMfig, )
Delhl .

TDelhi-) 10054 i
J Estate, DA Secretariat, |

e C—————r A
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DISTRICT MAGISTRATE (NORTH)
DM COMPLEX G.T. KARNAL ROAD, ALIPUR DELHI-110036
Date: o(,}t,’i)] 2925

F.No8 (5)/’DC/GA.BR./20!9/J2 AA-25 G
Minutes of Meeting

This is with reference 10 direction of Hon’ble NGT for considering the grievance of tllegal
d pollarding of more than 20 trees in various blocks of Pachim Vihar of

of more than 250 trees an

why 2
Ihi in February/ March 2024.

lopping
West De

Accordingly, a joint inspection has been carried out on 13.02.2025 at 11:00 AM in connection
meeting was held through Video Conference on 24.02.2025 at 04:00 PM. The following

with a review :
were attended the meeting:-

Officers/Offcial
1. Sh. Ankur Meshram, ADM (North)
2. Sh. Pankaj Pundir, SDM (Punjabi Bagh)
3. Ravinder Kumar, Representative from 1.G. Forest, MoEFC
4 Sh. C.K. Dixit, Nominated member from Central Board Pollution Contral.
5. Ms. Ajita Agrawal, Nominated Member from Delhi Pollution Contral Committee
6. PA to DCF (North)

At the outset, Additional District Magistrate (North), in chair, welcomed all the participant

representatives.
Thereafter the following discussion was noted:
1. SDM (Punjabi Bagh) briefed about the Joint Inspection and suggested that report is awaiting
from DCF (North) and MCD (Keshav Puram Zone)

2. PA to DCF has informed that report has been sent via email & Post in Office of District

Magistrate (North)

The reports have been obtained via email and as per the discussion, the reports are shared with all the
committee members. The concerned departments are also directed to provide hardcopy as the scanned
copy are not legible at places. All the committee members are requested to provide their comments within
7 days in the next meeting.

This issues with prior approval of Additional District Magistrate, North.

PA to ADM
DISTRICT-NORTH

Enclosed: reports from MCD & Forest Department

F. No 8 (5yDC/GA.BR./2019/ Date:
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Copy to: ‘ . .
I. The Inspection General of Forest. MoEF, Govt. of India (rajesh.skumar@gov.in)
Member Secretary, DPCC, Building, 4th & 5th Floor ISBT, GT Karnal Rd. Kashmere Gate. New

2.
Delhi (msdpcc@nic.in)
3. District Conservator of Forest, District ( North), Bakoli, Delhi (dcfnorth.gnctd@gov.in)
4. District Magistrate (West), DM Office Complex , Raja Garden , Delhi (dewest@delhi.gov.iin)
5. Sh. C.K. Dixit (Scientist-C). Nominated Member from Central Pollution Control Board
(ckdixit.cpcb@nic.in)
6. SDM (Punjabi Bagh), District West (punjabisdm@nic.in)

Copy for information to:
1. SO to CS, Delhi, Delhi Secretariat, I. P Estate , New Delhj .

2. PAto ACS-cum-Divisional Commissioner, 5 Sham Nath Marg, Delhi-110054
3. PAto ACS (Environment & Forest), 6th Level, C-Wing, 1.P Estate. Delhi Secretariat. Delhi

o} 202 \'_—
PA to ADM
DISTRICT-NORTH
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